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are returning on c mpletion of con-
tract period. 

(b) The number of such persons 
who ha ve come back during the last 
three years is net known as tbere is DO 
compulsory registration for them. 

Resolution from Deputation of P Bnd 'f 
Telecom. Factory Workers, 

Calcutta 

6099. SHRI AJIT BAG: Will the 
Minister of COMMUNICATIONS be 
pi eased to state : 

(a) whether a resolution dated 9 
February, 1984 from a deputation of 
Posts and Tel egraphs Industrial work era 
of Telecom. Factory, Calcutta baa 
been received by Government; 

(b) the demands contained in the 
said resolution; 

(c) whether Government are 
taking action to settle these d emands; 
and 

(d) if so, the steps taken by 
Government to settle these d emands 7 

·THE MINISTER OF STATE IN 
THB MINISTRY OF COMMUNI· 
CATIONS (SHRI V.N. GADGIL) ~ 
(a) Yes, Sir. 

• 

(b) (l) Conversion of the P & T 
Industrial workers of 
Telecom. Stores Depots 
und er General Manager 
Tel ecom Stores Depots, 
Calcutta and Retail 
Circl e Store Depots 
under General Manager 
Telecommunications! 
Telephones of different 
Circles into regular nOn-
industrial eltablishment. 

(2) Implementation of the 
beneficial recommen-
dations of the Central 
Trade Review Commi-
tt ee in respect of Indu. -
trial Workers of Tele-
QOm. Factories. 

(3) Impl ementation of the 
On e-time-bound pro-
motion scheme already 
made effective in the 
different wings of the 
P & T, in respect of the 
P & T Industrial wor-
kers of Telecom. Store 
D epots including Rctail 
Circle Store Depots. 

\ 

(c) and (d) Demand (1) and (2) 
a"e unJer active consideration of the 
Departm ! nt. Regard ing demand (3) 
the onc-time-bound promotion scheme 
has not been mad~ applicable to 
P & T Industrial workers. 

Dbarna Staged by SC and ST Employees 
of I.T.I., 8angaJore for Redressal 

of their Grievances 

6100. SHRI - V. SRBENIVASA 
PRASAD : Will the Minister of 
COMMUNICATIONS be pleas~d to 
state: 

(a) whethcr it is a fact that the 
Scheduled Castes and Sch duled Tribes 
employees of Ind ian Telephone Indus-
tries , Bangalore had stag ed a dharna 
during March, 1983 for redr cssal of 
their gri evances; 

(b) if so, whether it is also a fact 
that the management of I.T .I. has 
failed to redress their grievances; 

(c) if so, details of their grie-
vanceS ; and 

(d) tbe action Government pro-
pose to take in the matter? 

THB DEPUTY MINISTER IN 
THE MINISTRY OF COMMUNI-
CATIONS (SHRI VIJA v: N . PATIL): 
(a) Yes, Sir. 

(b) to (d) The Schedul ed Castes 
and Scbeduled Tribes employees of 
l.T.I., Bangalore Complex, had sub-
mitted a Memorandum to the M nage-
ment of I.T.l. on the 7th March, 1983 
covering 14 points, the important of 
these being the non-recognition of IT! 
SC/ST Employees Welfare Association, 
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providing accommodation for tbe 
office of the Association and reler-
va tion for SC/ST employees under the 
Time Bound Promotion Scheme of 
I.T.I. The Managing Director of I.T.I. 
discussed the demands contained in the 
Memorandum with the representatives 
of ITI SC/ST Employees Welfare 
Assoc.i .tion on the 2nd May, 1983 and 
explained the position of the Manage-
ment on each point. The Association 
had again submitted a Memorandum 
on the 1 st February, 1984 to the 
Managing Director . The Additional 
Director (Administration) of I.T.I. 
discussed these demands with the 
President and General Secretary of the 
Association on 29th February, 1984 
and apprised th em of the position of 
the Management on each item. The 
Association's office-bearers were also 
informed that the Bangalore Unit 
Management of IT! would correspond 
with them on matters connected with 
Presidential Directives on reservation 
for SCjST candidates and welfare of 
the members of their Association. 
Thus, the IT! Management are res-
ponsive to the genuine grievances of 
the SC/ST employeys of the Company. 

Shortfa 11 of Hard-Coke 

6101. SHRI VlJAY KUMAR 
YADAV: Will the Minister of 
ENERGY be pleased to state: 

(a) whether it is a fact that by 
1989-90 there will be a short-fall of 
1.131 million tonnes of hard-coke in 
th e country; 

(b) whether it is a fact that 
Bihar Government have requested 
Central Government to advise Coal 
India Ltd. to set up by-product coke-
oven Recovery Plants in Bihar; and 

(c) if so, the reaction of Govern-
ment and action taken thereon? 

THE MINISTER OF ST ATB IN 
THE DEPARTMENT OF «OAL IN 
THE MINISTRY OF ENERGY f(SHRI 
DALBIR SINGH): (a) No Sir. No 
shortfall of Hard Coke to meet tb. 
demand by 1989-90 is envisaged. 

(b) Yes Sir. 

(c) An assessment of tbe demand 
for such coke would be carried out 
while finalizing the 7th Five Year and 
then a view taken in this reg rd. 
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